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K otitccation unde* T extiles C o m * 

" JMttT*** Act, 1963

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISWANATH PRATAP SINGH): 
I beg tb lay on the Table a copy of 
Notificatjion No. GSR 655 published 
in Gazette of India dated the 31st 
^May, 1975 containing corrigenda to 
Notification No. GSR 172(E) dated 
the 31st March, 1975, under sub-sec­
tion (3) of section 22 of the Textiles 
Committee Act, 1963. [Placed in Lib­
rary. See No. LT-9879/75].

A nnual Reports of B oard of T rustees 

o f  Indian  M u se u m , Calcutta fob

1970 to 1974

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): I beg to lay on the 
Table a copy each of the following 
Reports (Hindi and English ver­
sions):—

(i) Annual Report of the Board 
of Trustees of the Indian 
Museum, Calcutta, for the 
year 1970-71.

'(ii) Annual Report of the Board 
of Trustees of the Indian 
Museum, Calcutta, for the 
year 1972-73.

<iii) Annual Report of the Board 
of Trustees of the Indian
Museum, Calcutta, for the 
year 1972-83.

<iv) Annual Report of the Board 
of Trustees of the Indian 
Museum, Calcutta, for the 
year 1973-74.

<V) A statement (Hindi and 
English versions) showing 
reasons for delaying in lay­
ing the Reports mentioned $t
(i) to (iv) above. [Placed
iu Library. See No. LT-988Q/ 

75].

R eport of the Co m m issio n  or Inquiry  

re. A llegations against certain for­

m e r  M inister  of Punjab and m e m o ­

randum

SHRI OM MEHTA: I beg to lay 
on the Table a copy each of the fol­
lowing documents (Hindi and Eng­
lish versions) under sub-section (4) 
of section 3 of the Commissions of 
Inquiry Act, 1952:—

(i) Report of the Commission of 
Inquiry into the allegations 
aganst certain former Minis­
ters of Punjab,

(ii) Memorandum of action taken
on the Report. [Placed in 
Library. See No. LT-9880/ 
75], ]

11.05 lus.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL; Sir, I 
have to report the following message 
received from the Secretary-General 
of Rajya Sabha: —

(i) “In accordance with the pro­
visions of sub-rule (6) of 
rule 166 of the Rules of Pro­
cedure and Conduct of Busi­
ness in the Rajya Sabha, I 
am directed to return her*» 
with the Pondicherry APr 
propriation (No. 2) Bui 
which was passedbythe Lok 
Sabha at its sitting held on 
the 23rd July, 19*75, and 
transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House 
has no recommendations to 
make to the Lok Sabha in 
regard to the said Bill.*’

■ <

(ii) “In accordance with the pre­
visions of rule 127‘ of the 
Rules of Procedure and Con­
duct of Business in the Rajyw : 
Sabha, I am directed to in­
form 'the Lok Sabha that the

" R a j y a  s a b h a ;  a t  i t s  s i t t i n g
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of & 0 # W .

[Secretary .General]

held Oja the 2Stl* JTuly, 1978,’ , 
'’■ifgfleed any ^amend­

ment to the Conservation of 
Foreign Exchange and Pre­
vention of Smuggling Activi­
ties (Amendment) BiU, 1975, 
which was pastyed by the Lok 
Sabha at its sitting held on 

the 23fd July, 1975*
,4, *

11.06 hrs.

COMMITTEE OirHTBLIC UNDER­
TAKINGS

Sixty-ninth  Report and M in u ies

SHRI NAWAL KISHORE SHARMA 
(Dausa): I beg to present the Sixty- 
nirith 1 Report of the Committee on 
Public Undertakings on Cement Cor­
poration of India Ltd. ana Minutes of 
the sittings of the Committee relating 
thereto.

COMMITTEE ON THE WELFARE 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES.

E xtension  otf T er m  or O ffice of

M em bers

The Minister, of .State in the Ministry 
of j Home Affairs, Department cf Per­
sonal and Administrative Reforms and 

Department of Parliamentary Affairs 
’(Shri ffm, Mehta)* I beg to move:

* "That this House do suspend sub- 
rule, (2) of rule 331B of the Rules of 
Procedure and Conduct of Business 
in Lofc Sabha in its application to 
ttoe motion for extention of the term 
of office of the present members of 
the Committee on the Welfare of 
Scheduled Castes and Scheduled 
tribes.”
<
SHRI INDRAJIT GUPTA (Aiipore): 

Sir, he dtontfd say a few words, why 
it is necessary.

MR. SPEAKER: There is not much 
to «ay; this is lust extension of time. 
The question is:

‘That i House do suspend sub­
side (2) of rule 33 IB of the ftutes of

1975 Committee on 'Welfare iz 
at S.C./S.T. '

Procedure and Conduct of Business 
In Lok Sabha in its application to- 
tfre motion for extension x>t the term 
of office of the present member  ̂ of 
the Committee m  me Welfare oi 
Scheduled Castes and Scheduled Tfci- 
bwT

The motion was adopted. y 

SHRI OM MEHTA; I beg to move;

"That this House do extend the 
term of office of the present member* 
of the Committee on the Welfare of 
Scheduled Castes and Scheduled* 
Tri.bes from Lok Sabha up to the last 
day of the next Session of Lok 
Sabha/’

This motion has been brought be­

cause we thought *hat in this Session, 
which was a short Session, it could not 
be possible to hold the elections of the 
members of this Committee, and that 
it was better that they continued to 

work and the term was extended upto 
the last day of the next Session, other­

wise this Committee could not conti­
nue its work. This was the only pur­
pose.

MR. SPEAKER:

The question i«:

“That this House do extend the 
term of office of the present mem be is 
of the Committee on the Welfare of 
Scheduled Castes and -Scheduled Tri­
bes from Lok Sabha upto the last 
day of the next Session of Lok 
Sabha.”

The motion was adopted.

SHRI R  S. PANDEY (Rajnandgaon): 
Those who are not Scheduled Castes 
like Pandey* and Rajas should also be 
given opportunity to serve on this Com­
mittee.

SHRI S. M. BANERJEE (Kanpur): 
Whether the next session is going to 
be held at all.

M R  SPEAKER: So long as the 
Speaker is there, the session will be* 
there.


